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Sir,

THE GAUHATI HIGH COURT AT GUWAHATI
(HIGH COURT OF ASSAM, NAGALAND, MIZORAM AND ARUNACHAL PRADESH)

No. Hc.vu-s1/20tt | 64t4 I A
Smti Jayashree Bora,

Jt. Registrar (Vigilance),

Gauhati High Court,
Guwahati.

Shri Madhurjya Narayan,
Principal ludge,
Family Court-I, Kamrup,
Guwahati.

August,2024

Casual leave.

Your letter No. FCG.2\B|Z4, dtd.37.O7.2OZ4

lT. REGI R(V IGILA cE)

Dated Guwahati the 6

with reference to the above, I am directed to inform you that you have beengranted casual leave on 01.09,2024, The Counsellor, Family Court-I, famrup, Guwahati,
and in his absence, the principar Judge, Famiry court-Il, Kamrup(M), Guwahati wirr remain in
charge of your Court and Office during your absence.

Yours faithfully,

SJ I.
Memo No.HC.Vtt-St I 20tt I 64t 5-641 6 I A, dated , o 6- oA^ aezl
Copy to

1. The Principal Judge, Family Court-ll, Kamrup(M), Guwahatr

3tztme Project Manager, Gauhatj High Court

\

JT. REGIST RAR (VIGILA cE)

o
$

vl


